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' . PR - -CENTRAL ADM]NISTRATIVE TRlB'J\AAL

o ' SR &memxmzmmm& ‘
3 Second Floor,. .
o : - Gommercial Complex,
Lo S - . - Indiranagar, -
s : - ' Bangalore-SéO 038. -
Datedi=. 31 MAR 1994

APPLICATION NUMBER:_529 of 1994.

APPLICANTS: | - RESK \lDF.NTS. |

Sri. V S. Gnaneswaran v/s; "The Dlrector of Postal Serv1ces,'

To. L _ O/0.Chief Post Master General,

B

@ Karnataka and Other.

-

1. Sri.V. V Balan Advocate, -
75 Muddappa Road Cross,

: Maruthlsevanagar,
' - Bangalore-560 033.

Subgect.- Forwardlng 8f copies of the Orders passed by the
o Central admlnlcurative Trlbunal Baﬁgalcre.

‘ Pleaae find enclos ed hernw1th ‘a copy of the ORDER/
STAY ORDER/INTEBIM ORDER/, passed by this Tribunal in the above

< mentloned applmcatlor(s) on 22nd March 1994._

l'

Lg%\,w | '
3\\3\0“V QJQV\@**"‘@V& e
ISTRAR
g @/i ’Q/u{ J?ﬂ%%rgYALREngchEs...
‘ e C ST




P o]

~ CENTRAL ADMINISTRATION TRIBUNAL
@ o - BANGALORE BENCH
ORIGINAL APPLICATION No,529/94.

R ’ L TUESDAY, THIS THE 22ND DAY OF MARCH, 1994.

¢

SHRI JUSTICE P.K., SHYAMSUNDAR .. VICE CHAIRMAN

SHRI 7.V RAMANAN . - MEMBER (R) )

Shri V.S. Gnaneswargn,

Aged 55 years,

S/O\Late V.Ms Surendranath Nudaliar,
"Welavan 11lam",

124, I Cross, I Stage,

VI' Main, Sanjaynagar, Postal Layout,
Bangalore - 560 094 '

cos Applicant
(By Advocate'Shri V.V. Balan)
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1. Tha Director of Postal Services, %
Office of the Chief Postmaster : ) _ |
‘General, Karnataka Circle,
éBangalore 560 001,

’Senlor Superintendent of Post’ Officea,
‘Bangalore East Division,
:Bangalore - 560 001, ees Respondents

ORDER

Shri Justice PoKe thamsundar, Vice Chairman:

: Having heard shri Balan for the applicant, we think it
apgropriate to direbt the applicant toc prefer an apbeal or make
‘atieast an apposite represeﬁtatioﬁ under the rules, if any, asking
» thé erartmant to consider him for Voluﬁtary Retirement instead of
reéiring him on invalid_pensiob as done under Rnnexure-A1 herein,
Rs ; result, Shri Balan now sesks leave to withdraw this application
witb liberty to renew the same,after'exﬁausting the remedies 6f
wﬁn;;;§§§ ata?utory app;al, etc. for seaking Vqluntary.Retirement. We think

Z 1. it would be fair for Govt. to consider afresh the applicant to taks
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Voluntary Retirement, since he appears to be qualified for such

a concessibn, If that relief is denied, it would be open to the

applicant to come back to the Tribunal.
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